SCHEDULE |

FORM A
PUBLIC ANNOUNCEMENT
(R 14 of the 'y and ptcy Board of India
( yL Process) 2017)
OR THE ATTENTION OF TH
DEFINITION NETWORK ND
:g PARTICULARS REMARKS

1. | NAME OF CORPORATE PERSON DEFINITION NETWORKS (INDIA) PRIVATE LIMITED
2. | DATE OF INCORPORATION OF 12/03/2014

CORPORATE PERSON
3. | AUTHORITY UNDER WHICH REGISTRAR OF COMPANIES MAHARASHTRA, PUNE

CORPORATE PERSON IS

INCORPORATED / REGISTERED

4. | CORPORATE IDENTITY NUMBER / U72900PN2014FTC150964
LIMITED UABILITY IDENTITY NUMBER

OF CORPORATE PERSON

5, | ADDRESS OF THE REGISTERED FL No. 11, Madhav Residency, Gaikwad Nagar,
OFFICE AND PRINCIPAL OFFICE Aundh, Pune, Maharashtra, India, 411007
(IF ANY) OF CORPORATE PERSON

6. | LUQUIDATION COMMENCEMENT DATE | 16/12/2024
OF CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS, | Abhijit Jagtap
TELEPHONE NUMBER AND THE B 306, Ganesh Nabhangan Society, Raikar Nagar,
REGISTRATION NUMBER OF THE Lane No 208, Dhayari Phata, Opposite Murii Veg Hotel,

LIQUIDATOR Pune, Maharashtra, 411041
9049002146
1BBY/IPA-002/1P-N01296/2024-2025/14462
AFA valid tll 31/12/2025
8. | LAST DATE FOR SUBMISSION OF 15/01/2025
CLAMS

Notice is hereby given that The DEFINITION NETWORKS (INDIA) PRIVATE LIMITED has
commenced voluntary liquidation on 16/12/2024.

The stakeholders of DEFINITION NETWORKS (INDIA) PRIVATE LIMITED are hereby called
upon to submit a proof of their claims, on or before 15/01/2025 to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

In order to get a copy of the form, you may download the same from the website
www.ibbi.gov.in and Insolvency and Bankruptcy Board of India (Voluntary Liguidation
Process) Regulations, 2017)

Submission of false or misleading proofs of claim shall attract penalties.

Abhijit Jagtap 4=

Uquidator

Date: 18/12/2024

Place: Pune et B
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(Multistate Scheduled Bank)

WEDNESDAY, DECEMBER 18, 2024 WWW.FINANCIALEXPRESS.COM

NEW INDIA CO-OPERATIVE BANK LTD. LAXMI ROAD BRANC
O FINANCIAL EXPRESS 59, Luxmi Road,Tltibaus,

Corporate Office : New India Bhawan, A.V. Nagwekar Marg, Prabhadevi,

Sadashiv Peth, Pune, Maharashira 411030,

| Mumbai - 400025. sl
POSSESSION NOTICE APPENDIX-IV
COMMON SYMBOLIC POSSESSION NOTICE [UNDER RULE 8(1)] SARFAESI [See Rule 8 {1)]
ACT-2002. (for immovable property) POSSESSION NOTICE
| WHEREAS the undersigned being the Authorised officer of the New India Co-operative Bank Ltd. under Securitisation SCHEDULE| {far Immovable Prapesty)
and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act 2002 (Act 54 of 2002) and in FORM A Wheress
exercise of powers conferred under Section 13 (12) read with rule 9 of the Security Interest (Enforcement)Rules, 2002 PUEBLIC ANNOUNCEMENT |

issued Demand Notice/s on the dates mentioned against each account calling

borrower/s,guarantor/s and mortgagor/s to repay the amount mentioned aganist each account within 60 days from

the date of receipt of the said Notice.

The Borrower/s having failed to repay the amount, notice is hereby given to the Borrowers/Sureties/Mortgagors and the
public in general that the undersigned has taken possession of the properties described herein below in exercise of

The undersigned being the authorized officer of the Bank of Indla, Laxmi
Road Branch under the Securitizaton and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under Section 13(12) read with rule 3 of the Securty

upon the respective [Regulation 14 of the Insolvency and Bankruptcy Board of india

(Yodumtary Liquidation Process) Regufations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
DEFINITION NETWORKS (INDIA) PRIVATE LIMITED

gggv;gsnﬁ%rllgezr.rggziv him under Section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement) Act SR, F.;I;;'IGI.II.A.HE — ' Eiaani ' interest (Enforcement) Rules, 2002 issued a demand nofice dated 08-08-
The Borrower/Sureties/Mortgagors in particular and the public in general is hereby cautioned not to deal with the property L — 2024 caling upon the borrower Mrs. Rupali Eknath Walke (Prop. Of Mis
and any dealings with the property will be subject to the charge of New India Co-operative Bank Ltd. for the amount L [ NOME OF CORPORTERERCDN | DEFINTION NETWORIC (UM FRIGTE LIMITED) Om Bhagyashree Construction) o repay the amount mentioned in the
outstanding alongwith the interest and charges. s nr:::-:ram:g F'@ijmm i ) nofice being Rs.1,08,44,318.90/- + Uncharged Interest (Rupees One
'Sr.,  Account No./ Details of Mortgaged Property/Type of Date of | Outstanding Amount as 3 'm.-.l_ﬂf'rt“mg WHICH | REGISTRAR OF COMPANES MARARESHTRA, PLNE Crore Eight Lacs IFnll'ty'lFuur Thousand Three Hundred Eighteen and
No|Branch/Name of the Mortgage Demand per Demand Notice CORPORATE PERSON IS Ninety paisa + Uncharged Interest) within 60 days from the date of receipt
Borrower/ Notice & | NCORPORATED / REGISTERED . fthe F: i “ / "
Co-borrower/ Date of 4 | CORPORATE CENTITY NOMBER /| U7 2800PNEILAFTCIS0064 graamingioe,. o _
Guarantor/s Symbolic UIMITED LISBLITY IDENTITY MUMBER The borrower's having failed to repay the amount, nofice is hereby given to
L | possession . -mhfggm P T the borrower ard the public in general that the undersigned has taken
{ : L1 = O 11, Madhay [ ", : i 1 v ' V
1 1531';40111(')080173 ngtable. Motga%essghargit on 4F9|a$0 No. 5t04 16.02.2024 Ezagfz,:ku Qfﬂ(Rggssﬁ | OFPCE AHD PRECPAL OFRCE Keondh. Fiue: Metarms i, inde, 4110407 possession of the property l:iES:f:nbEd herein below in Exarmsalu! POWECS
! eév;n'(’:h une 2alr2:tilzugﬂﬁt-ip0:rea aljr?é Witlheé al éonysgiiumat;% 13.42.0024 | Thousand Three I)-/Iundred | (F ANY) OF CORPORATE FERSON. | conferred on him under sub-section (4) of section 13 of Act read with rule 8 of
Mr. Ishwarram  |on 05th Floor in the Building known as “Sai| Eleven and Paise Six & ﬁ?&mﬂiﬂﬂ?gﬂmmﬁmum 16,/12/2034 | the Secunty Interest Enforcement Rules, 2002 on this the 12th day of
Malaram Dhaka | Aarambh on Plot bearing Survey No. 31 situated at Only) with further interest [ HAME, ADDRESS, EMAL ACORESS. | Mohii Jagn December of the year 2024;
(Borrower) / Mrs. | Ambegaon Khurd, Taluka — Haveli, Dist. -~ Pune, @9.00%p.a compounded TELEPHOME NUMEER AND THE B 306, Ganesh Nabiaingsn Socisy, Reder’ Neg The borrower in particular and the public in general is hereby cautionad not
*iae"taB Ishwar ')D/hl\jlka lsfte - M:Ahé}fasmrg h—k411 dO:AG °VKV”e_<tj ?yh Mr. 08 &0382'}1’ ;‘fﬂ ‘r’)"ei; RECISTRATOWNUMEER OF THE | Lane Mo 206, Dheyail Phats, Opposte Murk Veg Ho, i deal with the property and any dealings with the property will be subject to
o-Borrower)/ Mr. |Ishwarram Malaram Dhaka and Mrs. Kavita Ishwar )0.02. LOUIDATDR Pura, Meharsehin, 411041 ; ;
Kalyan Singh Bhopal | Dhaka. interest @2% p.a on Sholedamsmin o e the charge of the Bank of India, Laxmi Road Branch for an arn-:?un’r
Singh Shekhawat simple rate of interest. | 94800145 Rs.1,08,44,318.90/- + Uncharged Interest 1Hupeas One Crore Eight
(Surety) IBEYIPAD0Z, P NL206/ 2004-2005/ 14462 Lacs Forty Four Thousand Three Hundred Eighteen and Ninety paisa +
' 2| 152140110000008 | Equitable Mortgage charge on both the Flat No. 503 | 31.07.2024 | Rs.51,10,331.85 (Rupees T R T A R T ."'"’:I:';?"__’j.ﬂ.'.i]:"w'*u‘*f' Uncharged Interest) and interast thereon,
Wakad, Pune & 504, located on Sth Floor in Building known as . Fifty oq?h'-akfl‘_lTe” ol it HRNEE The borrower's attention is invited to provisions of sub-section (8) of section
Branch Indraprabha” Building No. D2 along with exclusive | 13.12.2024 %L]{sang reed F’ur)dred hotice |8 hershy given that The DEFINITION NETWORKS (INDIA) PRIVATE LIMITED hac 13 ofthe Act. in raspect of tima available, to redeem the secured asseals.
Mr. Mehboob right to use car parking space being constructed in hirty One and Paise commanced voluntary lguidation on 16,12,2024, L =
Rajabhai Shaikh |all that piece and parcel of the land of Layout Plot Eighty Five Only) with The stasenolders of DEFINITION NETWORKS (INDLA) PRIVATE LIMITED ars herety called DESCRIPTION OF THE IMMOVABLE PROPERTY

/(Borrower) / Mrs. | No. 6, out of the bearing Survey No. 38, Hissa No. 1 further interest @11%p.a upan to submita proof of thalr claims, on or before 45/04,/2025 to the liquidator at the :

Farheen Mehboob |at Village — Kiwale, Taluka — Haveli, Dist. — Pune, compounded on monthly address mentioned against item 7 All that part and PEW' of the property consisting of Residental House
Shaikh & Mr. State — Maharashtra — 412 113 owned by Mr. rest w_.e.f. 23.07.2024 and 'I.'Ilr' firnicsial i.'._r4!|1.|r-r.-rr..-r..rl.'|ll F-:\..II.'II'I:IJ:'.rh.[!:'.-\.'IrI,'.l-:!F r.-‘l'-.":nrnf'. by |!I|,H.'.I'n.n|::r.~1ner:.-f. -.'.41I:.-_lfl.=!-::-th|-.' Bungalow Milkat No, 306, MUUJE Babhulasar Khurd Taluka- Shirur Pune -
Sameer Igbal Mehboob Rajabhai Shaikh penal interest @2% p.a on shakefolders many Subamil the prood of claims in peesan, by pest or by elect ranic mssns.

o - nendorury g ool e e S S R R LTI PARGmOW/Eld ooy
Date :18.12.2024 sd/- Pracass) Regutations, 2017 - On the Hurthby . E“J" property D!’Rﬂghunﬂﬂﬁ Jadhay
Place : Mumbai Asst.General Manager Submitssion of falsaor risteading proods of clalm shad stiract penalties. On the South : By Property of Kisan Deokar
& Authorised Officer mx‘ G On the East by : By Bhambarde Road
NEW INDIA CO-OPERATIVE BANKLTD. Uimar: 18/1.4/ 2024 On the West : By Property of Balu Baban Walke
Plaae: Pune ' -
w1 © Date : 12/12/2024 Asst. General Manager, Autharized Officer
€ Place : Pune (Bank of India)
(HRANT AR} 31T ediesANuuT dHses (HIUiRe kiihbidl [eaiaae]
o21d Ufehan) faforiatd, 095 =1 faferera & 3r=_)
T Feersar fafiee<n wre! (Ssteest )= 341 Fervemestear ; i
- e PUNE WEST ZONAL OFFICE E-Auction Sale Notice for Sale of Inmovable Assets
Fdfera ot el S aife HERTS . . . . S ;
9. [Prine seen aa et Seerbar emoes f%ﬁl;;' Bank cEMaharachtra Janamangal', 1st Floor, Old Mumbai-Pune Highway, under the Securitization and Reconstruction of
R. | PIUIRE EFeepleall TRl Qi [R3.00.9¢¢2 e | s oL Above Bank of Maharashtra Pimpri Branch, Pimpr, Pune - 411018, . . .
3. [T v St TRE STl 2o | U e, T =g T T T Tel - 020_2?33 5351 € Financial Assets and Enforcement of Security
S| e P St e |22 NZ00ILCOTT563 v uilan e da O e T Interest Act, 2002 read with proviso to Rule 8 (6) of

R aiies 6. [ v | .

«. |®liRe e Acuiigd drefcrI 3§ | Hesdhd . 333€ &l . 9, QR RIbgd, . A dix-IV-A P the SEEUI'Ii}I" interest {Enfnrcement] Rules, 2002.

BRI (R 3R Tl W..EB.S;QG/QSU, giiel urb, SoR UeeddlT, { ppenaix-iv- }

ﬁ\, , JUT 89230¢. .

e ;;;gg %ﬂgg BT SABI, Motice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/charged to Bank of Maharashtra, the possession of
gﬁwma. ’ ’ =, FE which have been taken by the Authorised Officer of Bank of Maharashtra, will be sold on “As is where is”, “As is what is", and “Whatever there is"” on 28/01/2025, for recovery of the balance due to the Bank
gCEﬁ:a?Gﬂiﬁ. ¢, ITa RAe, HoETeyR, R, of Maharashtra from the Borroweris) and Guarantor{s) as mentioned in the table. Details of the Borrower/s and Guarantor/s, amount due, Short description of the immovable property and encumbrances

. BRER, (ITRIB) RWEEI. -- : : 4
e e S e T g.oé.{%ﬁ%ﬁ ~ E known thereon, possession type, reserve price and the earnest money deposit are also given as under
et e mﬁ?@aﬁ”@;éo%ﬁg% Sr. Name of Total dues Short description of the Lol dliid
3mRer ﬁfga% %ﬁ.,"%o;% AR TR SER No. Borrowers | Guarantors as on 28M0/2024 immovable property and Type of Possession EMD Amt.
o e aever A 3 g Sl
. Bid Increment Amt.
. |RaaR) e vihn uRTAIET 3iqToid | 90 Tgdrl, 204
feeties g‘:ﬂ%ﬁ;' q?’i q%‘“:j(‘) E'Sc;"*)"”“i\"' ToUIIH 1 Branch : Mew Sangvi Branch Rs. 95,31,555.15/- (Rupees Ninety Five Lakh | Flat No 604, on Bth Floor, in A-2 Building , in the project / Socisty RP : 88,10,000/-
e SR e e : Borrower 1. M/s. Venkatesh Industries, Proprietor Mr | Thirty FlneThﬂusand Five Hundrm:_l Flftjr Five | named '"Whistling Palms A2 Cooperative Housing Society Lid.” EMD : 8,81,000/-
Rl et ot 301 aiesieses | aieoh . Dinesh Navale, Gat No.624, Hissa No,9/35, New (Old Gat | and Paise Fifteen Only) plus unapplied interest | situated at § No 257, Hissa No 1/5/A/B & 1/6/1/2, Near Kaspate Bl : 2,00,000/-
D . IBBI/IPA-001/IP-P02840/2023-2024/14347 No.624 Mo.2/A), Pune Nashik Highway, Kuruli Tal Khed, thereon pa. w.e.f. 18/05/2024 as mentioned in | vaeti Wakad | Tal- Mulashi , Pune, owned by Dinesh Shataram
. |HASwIhs cIIGU(I\Ingd SRACATFAR, 3idfe Tdr: 999, oA &dcl3e, T, TA. Bsh _0‘:”3'?, Punﬂ—"i1'ﬂ'5|}1 and [hB dEITIEII-Id notics Ijﬂtﬁl:l 18“:'5??':'24 MHALS f"-ia'q'a'f". EIF'ld rﬂrs HEFI.Ia D‘inf__‘ls-h N‘ﬂ'.'-EIFL‘.' bufl!-ul} area .1.11} 35 54
ST ATRIbTE T 3117T et gg’fimw 3R (), FIS gooos L. ; recovery if any : i ; ek : i '
| | St smerE: risingsun192123@gmail.com Guarantor : 2. Mrs. Hema Dinesh Navale, Flat No 804, on mir.s, 1187.81 sq. ft., adjacent lerrace area 13.08 sq. mirs., 140.81
90. | 3iaR¥ &d FRANIBRIE WIITERIBRA | THT: BRICH . 309, 3 A FFoA, IV SR, 6th Floor, in A-2 Bullding, Whistling Palms A-2, Co Opeartive sq, fi,, with car parking No, P-24 having area 3 5q. mir
ORI W ST 37t o Tl 9, ' o, e, 559, g Hosuing Society Ltd, S No 257, Hissa No 1/5/A/B & 1/6/1/2, Possession Type: Symbolic
- (0] .
FH MRIEN: cirp.cianhealthcare@gmail.com Mear Kaspate Vash, Waked, Tel-Mulashi, Puna- 411057 Encumbrances known to Bank: NIL
99. | Tz PHoamE 3ifde i 20 fEdaT, 208"
R Reimurge Fgued 92 e, 028 2 Industrial NA Plot along with RCC building & factory shed situatad at RP : 1,01,69,000/-
_ _ TRIE 9% faaet & AedieeomeRiiaT foct STed. Gat No 624, Hissa No 935 New (09d Gat no 624 Hissa No. 2/A) off EMD : 10,16,900/-
7 %@Tg'ﬁ%'igﬁ%’%ﬁ) & Pune-Nashik Highway, Kuruli Tal Khed Pune, owned by Dinesh Bl : 2,00,000/-
31 1B oY, T BRI, Shantaram Mavale, Proprietor Mis Venkatash Industries araa of plot
93. |IiHE PogRIaT Wit Uil F&ve Bre o] el 5100 sq, ft, built-up area of ground floor-1028.50 sq.ft., first floor-
PR m@?ﬁ"aﬁ( I ST ﬁﬁ;ggﬁ 1028 5q. ft and factory shed 3500.45 sq. ft.
9. | (31 2t 3} 3T ~| Ritps://ibbi.gov.in/home/downloads Possession Type: Symbaolic
(@) 3iftiepa wfcfereian dushier 3ueteer 3re : Encumbrances known to Bank: NIL
" AIGR AT GUATd 2Ud i, AT hUell BIIGT RINEBYT Aledl 15, 98 3IRT, 208 Bl RTATH 8clh3R )
fafies HRar euRe KamsiR! o@ Uik & wevarm smder o smea. .. (3m) %. 9/ 3 Industnal NA Plot along with single stoned factory shed, situated at RP : 1,03,07,000/-
e /R0%R ) Flot Mo 6, Gat no 627, Hissa Mo 2116, off Pune Nashik Highway, EMD : 10.30.700/-
Wz 'E'Esmﬁ'g'z'mmm’ s wiaRier ST U, T Soerkor Rifis Mouje Hur_uh. Tal, ﬂh&d. Diist. F'un-a.. owned by Mrs. Hema Dinaesh Bl : 2,00,000/-
RS IBRar TR R, 99 o, 2028 UG 39UaTd el 2. Mavale, Director Mfs Malhar Industries, area of Plot 500 sg. mirs,
* Aleteld UeRiiuere, E@El’é isiSIrt!dlal i) .311%%1 feetics R0 T, 03¢ @ﬁﬁsﬂasﬂ?lﬂmﬁaﬁ. built-up area of construction 236.08 5q. mir.s,
", Tl Geiuet, g% Fiefon o oiee fdid 9 sibre, 202w AR b fivwd Possession Type: Symbelic
I3} ger 2=t detl. ATefollsl TrANUTE!, HTs JAsSTUsrl e el feetics 92 5., R0 FAR
N33R I v Refics 94 3iRT, 208 AR dvar foder el sméa. @gar, &, 9w sivre, Encumbrances known to Bank: NIL
2028 E‘IG'\TQ??;I? T AR SER ITHTUIGAR SMHRIT P20 I 3Med.
R eerbar fefiressan skor! (Shise)am AMaR @i 98.0¢.203% AR a1 RIARTE . 4 Branch : New Sangvi Branch Rs. 30,06,274.39 (Rupees Thirty Lakh Six | Flat No 302, carpel area 594 06 sq. fl., adjacent terrace area 165.58 RP : 62,59,000/-
20 %@m,.eozsaﬁiﬂ?ﬁﬁna@adﬁﬁmwlqaﬁm IFBS ofiG 6. 90 JAR A TR AT Borrower and Co-borrower : Thfu.usand Twoe Hundred Seventy Four and | sq, fi., and one covered car parking, on 3rd Floor, A Wing, in EMD : &,25,900/-
3 FHoTehT (;b%ce-T)HT.ETiE‘ﬁ SIS i QRICTHENT S1d ad Seiagiioh Ugalel AGe BId. JaT 1. Mr. Mahesh Ramesh Mate, Fa';‘g?? Nine ﬂn'::ﬂ1T:JDEEl.;JEnDEEpdp“Ed I:t{‘;rﬂm building nnown as 'Oriana Houwsing Scheme, Premium Lifestyle, Bl : 1,00,000/-
¥ PoiGR i SAEIEAT 1 AR, SUCTEIR fehal Seiiields Tegdlal AGR B LAl 2. Manisha Ramesh Mate and @ 8.3 P8, W.a.T, apar irom | constructed on land bearing Survey No. 63/2, coresponding CTS.
greTaTaer et febert fRemafet SV a1 A1GR PBewr 4 Slerauard Age. penal IﬂlErEEI._mE-t and expenses therson 83PN | N6 1314 (part), situated Near Kankaria Gas Godown, Ramnagar
Retie: 9¢ e, 2024 3. Ramesh Keshav Mate demand notice dated 14/05/2024 minus | o 0 e ined
feepTor: Fag o AT ARfen Rio Fiat No 302, Orana Housing Scheme, Premium | recovery if any Pusiusslun TFPE Eymh-nlil:
3 SIA ATTHRIR I x =
AieuTeBeoT 5. IBBI/IPA-001/IP-P02840/2023-2024/14347 I&';i::ﬂ:;irlspi:ge g?:lfw gﬁ:;_ﬁ?&gﬂa Gas Caditam, Encumbrances known to Bank: NIL
OFFICE OF THE RECOVERY OFFICER - I/l 5 Branch : Lavale Branch Rs. 55,25 760/- (Rupees Fifty Five Lakh | Flatno-122nd floor Buiding BE Morya Residency Survey No Hissa RP : 61,80,000/-
DEBTS RECOVERY TRIBUNAL PUNE Borrower : Mr. Shankar Hiraman Mandekar, At Post | Twenty Five Thousand Seven Hundred and | Mo 2A/2 128 Pashan, Dist. Pune the propardy owned by Mr Shankar EMD : 6,18,000/-
Unit no 307 te 310 3rd flioor, Kakade Biz lcon Bullding, Shivajl Nagar Chande. Post Lavale: Dist Pune-4 12115 Sixty only) plus unapplied intarest thereon al | Hiraman Mandekar Bl : 1,00,000/-
Pune - 411005 ' ' 10.80% p.a, wel 24.01.2024 apart frompenal | possession Type: Symbolic
Interesl, cost and expenses hereon as per | eqembrances known to Bank: NiL
DEMAND NOTICE demand notice dated 24/01/2024 minus : " '
MNOTICE UNDER SECTIONS 25 TD 28 OF THE RECOVERY OF DEBTS & recovery if any
BANKRUFTCY ACT, 1293 AND RULE 20F SECOND STHECULE TO THE Branch : Akurdi Branch Rs. 90,29.627/- [Rupees Ninety Lakh Twenty- | Flal no. 202, 2nd Floar, 'Blue Stone Residency’, Plal Mo, 461, Near RP: 75.45,000/-
INCOME TAXACT, 1961 ] y 4
RCI2/2024 ' ' 12,12 2024 Borrower and Co-borrower: 1. Ms. Gauri Uday Kale, Nine Thousand Six Hundred and Twenty | Mhalsa Chowk, Sec 27, Akurdi, Pune- 411035, admeasuring 73,10 EMD : 7.54,500/-
S 2. Mr. Uday Dattatrya Kale and 3. Mrs. Pooja Uday Kale, | S8ven Only) plus interest thereon @ 10.45 % | sq, mirs (carpetarea) + 3.20 sq. mirs attached terrace. BI : 1,00,000/-
STATE 3:::1:}; INDIA Rlo. Fiat no. 202, 2nd Floor, ‘Blue Stone Residency’, Plot | P2 with ';T“?‘“'F tff-‘s" ;"-E-'-;- E“-“‘*-E‘JE:L Apart | possession Type: Symbolic
) rom penal interest, cost and expenses thereon :
Mo, 461, Mear Mhalsa Chowk, Sec 27, Akurdi, Pune- . : Encumbrances known to Bank: NIL
M/S SHREE SAI NON CONVENTIONAL ENERGY PVT. LTD 411035 as per demand notice dated 24/04/2024 minus
To recovery if any
(CD-1) M's Shree Sal Non Conventional Energy Pyt Lid, Sai Villa Bunglow 7 Branch : Pimple Saudagar, Pune Rs. 2,87.24, 262,20 (Rupees Two Crore Eighty | Fiat Mo, 1802, on the 18th floor and 190 fioor in building D, Project RP : 4,82,04,000/-
Ne. 1, GDS- 50, Vir Savarkar Bungalow Road, Purnagarm, Chinchwad Pune- Borrower : 1. Mr. Sanjay Vasudeorao Rode, Seven Lakhs Twenty Four Thousand Two | name "24K OPULA", Survey No. 17/1/1/1+2+3+4 (Piot A), 18/3A/2, EMD : 48,20,400/-/-
411019 2. Mrs. Smita Sanjay Rode, Both Rlo. : D 1802, 24k | Hundred Sixty Two and Twenty Paﬁﬂu-_‘:'rllﬂ 18/3CH1, 18/3D, 18/6A+6C and 18/6B+6D admeasuring carpet area Bl : 2,00,000/-
Also At : Opula, 18th Floor, Pimple Nilakh, Pune-411027, P'.“f; “”*"’iﬂ*ﬂ'” '”“"rﬁf"ft ?;,?B‘;gﬂ‘% 9:4G:% 3. | 223,34 5. mirs. plus 2 covered car parking plus enclosed balcony
Gat No. 357/87, Plot No. 8, Waghjai Nagar, Kharaba Wadi, Talegacn Road, 3. Mr. Vasudeorao Raghoba Rode and 4. Mrs. Mira wﬁna?’:??arﬁit{iz‘sxiﬁﬂ-ﬂx ' el merzg.:r;smg; area 30,60 sq. mir.s. plus terrace area 53.69 sq. mirs. plus dry balcony
Chakarn- 410501 _ : Vasudeorac Rode, Both Rio. : Ward No. 07, Jawahar Eema:ﬁ d nuiin& dntad pEIQa'DS (5054 minpus araa B.47 sq. mirs. situated atl Mouje Pimple Nilakh, Taluka Hawvali,
(CD-2) Mr. Sureshlal Shrivastay, Sai Villa Bunglow Mo, 1, CDS- 50, Vir Mehru Ward, Near Durga Mata Mandir, Kalameshwar recovery ifany District Pung within the jurisdiction of Pimpr Chinchwad Municipal
Savarkar Bungalow Road, Purnagarm, Chinchwad, Pune- 411018, Nagpur441501. : Corporation
AlsoAt: Possession Type: Symbaolic
Flat Mo, 22, First Floor, Fooja Palace Apariment Condominium, Plot No. 5 Encumbrances known to Bank: NIL
COC, Chikhatl, Pune-4 11062
(CD-3) Mrs. Laxmi Shrivastav, Sai \Villa Bunglow Mao.1, CDS- 50, Vir Savarkar 8 Branch :Thergaon Rs. 5,17,704.38/- [(Rupees Five Lakhs | Flat Mo 11, 3rd Floor, "Abhijit Aparment’; admeasuring 555.8 sq. fi. RP: 27.50,963/-
Bungalow Road, Purnagarm, Chinchwad Pune- 411019 Borrower ;1. Mr. Ramesh Suresh Patil, Ric Flat No, 11, | Seventesn Thousand Seven Hundred and | (51.65 sq, mirs} builll-up + usable area 185.20 =g, ft. {17.21 sq. EMD : 2,75,006/-
Also At Plot No. 9 and 10, Abhijit Apartment, 3rd Floor, Laxmi Tara | Four and Thirty Eight Paisa Only) plus further | mirs), Total area 741 sq. fis. (58.86 sq. mir.s) constructed on land Bl : 50,000/-
Flat Mo, 22, First Floor, Pooja Palace Aparmeant Candomimium Plot Ma. 5, MNgar, Thergaon, Puna interest @11.00 % p.a. wef 310772024 apar bearing Survey Mo, 31571, Plot Mo, 9 and 10, situated at Laxmi Tara
COC, Chikhali, Pune-411062. Co-borrower ; 2. Mr. Sachin Suresh Patil, Ria Fiat No. from pE;aF m:;rﬂgti mdl. ‘?”S Efﬁﬂu:&iﬁﬂr‘mﬂ Magar. Dange Chowk, Tathawade, Pune
(CD-4) Mr. Ritesh Shrivastav, Sai Villa Bunglow No. 1, CDS- 50, Vir Savarkar 303, 3rd Floor, Vaishnavi Tower. Plot No. 6. Sector 44, | 2. P2 E'rfm: notice dated SUU/Z024 MINUS | b o cassion Type: Symbaolic
Bungalow Road, Purnagarm, Chinchsvad, Pune-411018 Narul Navi Mumbal. and recavely fany. Encumbrances known to Bank: NIL
Also At ' ' ; ;
. Guarantors : 3. Mrs. Sheetal Sachin Patil, Ric Flat No
Flat Mo, 22, First Floor, Poofa Palace Aparment Condominium Plot Mo 5 303, 3rd Floor, Vaishnayl Tower, Plot No, 6. Sector 44,
LRGNl D4 10hS Nerul, Navi Mumbal. 4. Mr. Sharad Ravan Deore, Flat No
{CD-5) Mr. Vivek Shrivastav, Sai Villa Bunglow No.1, CDS- 50, Vir Savarkar ': b F” z P P ot b ettt it R
Bungalow Boad, Purnagarm, Chinchwad, Punse- 4711015, 2/24, Nilanth Park, Wayie Nagar, Kalyan (W), and
Also At 5. Mr. Shirish Vasant Ghodegaonkar, R/o B1/902, Kumar
Flat Mo. 22, Firet Floor, Pooja Patace Apartmant Candominium Plot Mo, 5. Parisar, Kothrud, Pune.
G, EKAR, PR - AT 1002, g | Branch :Kasarwadi Re. 35,29.404/- ( Rupees Thirty Five Lakh | Flat No. 23, A Apartment, 3rd  Floor, "Shree Swami Samarth RP : 14,89,125/-
This i to nafify that as per the Recovery Cerfificate issued in purswance of Borrower : 1. Yogiraj Enterprise, Proprietor Uday Twenty Nine Thousand Four Hundred Four Elmldlng‘ constructed on land bearing CTS NO, 4378, Sr. No. 216 EMD : 1,48,912/-
ordars ‘passad by the Presiding Officer, DEBTS RECOVERY TRIBUMAL Baban Panchbhai, Flat No. 23, A Apariment, 3rd  Floor, only) pius unapplied Ir‘ltErElS'l_lhErE-ﬂn wel 01- | Hissa No. 2. City Survey MNo. 4378, situated at Near Bansal City, Bl : 30,000/-
PUNE in DA/204/2019 an amount of Rs. 70,95.077.00 (Rupees Seventy ‘Swaml Samarth Bullding’ constructed on land bearing CTS | 122023 apart from penal interest, cost and | gyassn Dighi Road, Bhosarl, Tal. Havel, Dist. Pune-411038, area
Lakhs Ninety Five Thousands Seventy Seven Only] along with cost, NO. 4378, Sr, No. 216 Hissa No. 2, City Survey Mo, 4378 BEpENSES “"'E!'EGH HS par d.ern:and notice datad 361 sq. fi.
expenses and fubure interest @ 9% with Simple Interest Yearly w.e.f. situated at Near Bansal City, Dighi Road, Bhosari, PUNE- T 2044 mllus recdvery It any Possession Type: Symbaolic
16052018 1l realzation and cosisof Rs. 98,255.00 (Rupees Ninety Eight 411039 Encumbrances known to Bank: NIL
Thousands Two Hundred Fifty Five Only) has become due against you —— e I i
{Jointly and severally) 10 Branch : Housing Finance Branch, Wakad Rs. 78,50,940/- (Rupees Seventy Eight Lakhs | Flat no. 402, dth Floor, B Wing, Shaurya Co-operative Housing RP : 94,632,625/~
2. You are hereby directed to pay the above sum within 15 days of the receipis Borrower :1. Mr. Anand Tanaji Patil, 2. Mrs. Ujjwala | Fifty Thousand Nine Hundred and Forty Only) | Society Ltd., carpet area 766 97, attached terrace area 89,25 sq. t., EMD : 9,.46,262/-
of the natice; faifing which the recavery shall be made in accordance with the Anand Patil, At post Bramhapuri, Tal. Mangalwedhe, Dist | PIus unapplied interest thereon w.ef01.05.2024 | ainng with covered car parking area  constructed on land land Bl : 1,00,000/-
Recovery of Debts Due 1o Banks and Financial Institutions &ct, 1993 and Rules Solapur-413305 apart from penal Interest, cost and ﬂ:pc:.nses bearing plot no. A, Sn Mo, 29114 and 2812001, bearng area
thare under, thn_a.-rr;unn G il dl:amar'rd notice dated 01/05/2024 4918.63 3. mir.s, located at Tingare Magar, Dhanor, Puned 11015,
3. You are hereby orderad fo declare on an affidavit the pariculars of ywour b e bt b § it Possession Type: Symbolic
aesals onor before the next date of haaring Encumbrances known to Bank: NIL
4, You-are hereby crdered (o appear before the undersigned on 19/02/2025 3t

10:30 a.m. for further procesdings.

5. Inaddition to the sum aforesaid, you will also be liable fopay

(&) Suchinterests as is payable for the perod commencing immediately after
this notice of the cantificate | execlfion proceedings

i) Al costs, cherges and expenses incurred in respect of the sanvce of this
natice and warrants and other processes and all other proceadings takan for
racovarmg the amount dua.

Given under my hand and the seal ofthe Tribunal, on this date :12.12.2024

-..‘II ({Ravikant Vinayak Yadaw)
@e_ﬂ{ Ve Recovery Officer- 1l

Debts Recovery Tribunal, Pune

* Date of E- Auction: 28/01/2025 between 01:00 p.m. to 05:00 p.m., * Last date of submission of bid and EMD: 27/01/2025

* Inspection Date & Time: 13/01/2025 to 20/01/2025 with prior appointment

Bidders have to log in on the website-https:iibaanknet.com, and get themselves registered, deposit Pre-Bid EMD amount before the close of e-Auction. Credit of Pre-8id EMD shall be given to the bidder only after receipt of
payment and updation of the 2amein the website. This may take some time as per banking process and hence bidders in their own interest are advised to submit the pre-bid EMD amount well in advance, thatis at least 24
hours before the e-Auction date to avoid [ast minute rush.

Bank resarves the right lo postponaldefericancal the e-auction withaut assigning any reason. For detailed lerms and condition of the sale, pleasea refer 1o the link providad in website of Bank of Maharashira |e.
hitps:libankofmaharashtra.in/propsale.asp and https:/ibaanknet.com. Prospective bidders can contact the Authorzed Officer Mr. H.RE. Meena on Maob, Mo, 8587006577

Authorized Officer,
Date: 16.12.2024, Place: Pune Bank of Maharazhtra, Pune West Zone

financialexp.epapr.in Pune
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
THIS PUBLIC ANNOUNCEMENT IS NOT INTENDED FOR PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

L. V. SHINDE GROUP"
SINCE 1983

SUPREME FACILITY MANAGEMENT LIMITED

Our Company was incorporated on May 19, 2005 as 'Supreme Facility Management Private Limited', a private limited company under the Companies Act, 1956, pursuant to a certificate of incorporation dated May 19, 2005 issued by the Registrar of Companies, Pune.
Subsequently, our Company was converted to a public limited company, pursuant to a special resolution passed by the shareholders of our Company at the Registered Office and general meeting held on February 9, 2024 and the name of our Company was changed from
" Supreme Facility Management Private Limited" to " Supreme Facility Management Limited", pursuant conversion from private to public company and a fresh certificate of incorporation dated March 1, 2024 issued by the Registrar of Companies. For details of change in
the name and registered office of our Company, see "History and Certain Corporate Matters"on page 145 of the Prospectus dated December 16, 2024 filed with ROC.
Registered Office: A-120, Jai Ganesh Vision, Akurdi, Pune 411035, Maharashtra, India; Contact Person: Varsha Sahbani, Company Secretary and Compliance Officer; Tel: +91 7028091800
E-mail: compliance@supremefacility.com; Website: www.supremefacility.com; Corporate Identity Number: U63040PN2005PLC020759

OUR PROMOTERS: LALASAHEB VITTHALRAO SHINDE, RAJENDRA LALASAHEB SHINDE AND MANISHA RAJENDRA SHINDE

(Please scan this QR code
to view the Prospectus)

“THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBIICDR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED ON SME
PLATFORM OF NSE (NSE EMERGE).”

BASIS OF ALLOTMENT
INITIAL PUBLIC OFFER OF 65,79,200 EQUITY SHARES OF FACE VALUE OF X 10/- EACH (“EQUITY SHARES”) OF OUR COMPANY AT AN ISSUE PRICE OF 76 PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X 66 PER EQUITY SHARE) FOR
CASH, AGGREGATING UP T0 35,000.19 LAKHS (“PUBLIC ISSUE”) OUT OF WHICH 3,29,600 EQUITY SHARES OF FACE VALUE OF X 10/- EACH, AT AN ISSUE PRICE OF X76 PER EQUITY SHARE FOR CASH, AGGREGATING ¥250.50 LAKHS WILL BE
RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE PUBLIC ISSUE LESS MARKET MAKER RESERVATION PORTION I.E. ISSUE OF 62,49,600 EQUITY SHARES OF FACE
VALUE OF X 10/- EACH, AT AN ISSUE PRICE OF X 76 PER EQUITY SHARE FOR CASH, AGGREGATING X 4,749.70 LAKHS IS HEREINAFTER REFERRED TO AS THE “NET ISSUE”. THE PUBLIC ISSUE AND NET ISSUE WILL CONSTITUTE 26.50% AND
25.17% RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.
ISSUE PRICE: X 76.00 PER EQUITY SHARE OF FACE VALUE X 10/- EACH.

THE ISSUE PRICE IS 7.6 TIMES OF THE FACE VALUE

ISSUE PROGRAMME
BID/ISSUE OPENED ON: WEDNESDAY, DECEMBER 11, 2024 | BID/ISSUE CLOSED ON: FRIDAY, DECEMBER 13, 2024

RISK TO INVESTORS:
. Ourbusiness could be adversely affected if our customers fail to renew their contracts with us or we fail to acquire new customers
2. Operational risks are inherent in our business as itincludes rendering services in contrasting environments. A failure to manage such risks including any errors, defects or disruption in our service or inability to meet expected or agreed service
standards, could have an adverse impact on our business, cash flows, results of operations and financial condition.
. Ourbusiness revenue from operations is concentrated in afew business segments
4. Asignificant portion of our revenues are derived from a few geographical regions and any adverse developments affecting such regions could have an adverse effect on our business, cash flows, results of operation and financial condition.
5. We have alarge workforce deployed across workplaces and customer premises. Consequently, we may be exposed to service-related claims and losses or employee disruptions, as well as employee related regulatory risks, that could have an
adverse effect on our reputation, business, cash flows, results of operations and financial condition

PROPOSED LISTING: WEDNESDAY, DECEMBER 18, 2024*

This Issue was being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”) read with Regulation 229 (2) of the SEBI ICDR Regulations and in compliance with Regulation 253 of the
SEBIICDR Regulations, wherein not more than 10.01% of the Net Issue shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”) (the “QIB Portion”), Further, 5.12% of the Net QIB Portion shall be available for allocation on a
proportionate basis to Mutual Funds only, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders, including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, if the
aggregate demand from Mutual Funds is less than 5.12% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further, notless than 44.98%
of the Net Issue shall be available for allocation on a proportionate basis to Non-Institutional Investors and not less than 45.01% of the Net Issue shall be available for allocation to Retail Individual Investors in accordance with the SEBI ICDR Regulations, subject to valid
Bids being received from them at or above the Issue Price. All Bidders are required to participate in the Issue by mandatorily utilizing the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA Account (as defined
hereinafter) in which the corresponding Bid Amounts will be blocked by the Self Certified Syndicate Banks (“SCSBs”) or under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Issue
through the ASBA process. For details, see “Issue Procedure”on page 289 of the Prospectus.

All potential investors shall participate in the Issue through an Application Supported by Blocked Amount (“ASBA”) process including through UPI mode (as applicable) by providing details about the bank account which will be blocked by the Self Certified Syndicate Banks
(“SCSBs”") for the same. For details in this regard, specific attention is invited to “Issue Procedure”on page 259 of the Red Herring Prospectus. A copy of Red Herring Prospectus will be delivered to the Registrar of Companies for filing in accordance with Section 32 of the
CompaniesAct, 2013.

The Investors are advised to refer to the Prospectus for the full text of the Disclaimer clause pertaining to NSE. For the purposes of the Issue, the Designated Stock Exchange shall be National Stock Exchange of India Limited. The trading is proposed to be commenced on
orbefore Wednesday, December 18, 2024.*

*Subject to the receipt of listing and trading approval from the NSE (NSE Emerge).

-
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SUBSCRIPTION DETAILS

The Issue received applications for 82,524 Equity Shares (before technical rejections and after invalid bids Multiple/Duplicate) resulting in 25.92 times subscription (including reserved portion of market maker). The Details of the Applications received from various
categories (before technical rejection) are as under:

Detail of the Applications Received:
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- SRNO CATEGORY NO OF APPLICATIONS* NO OF SHARES AMOUNT RESERVED NO OF TIMES SUBSCRIPTION
?Elﬁ 63 @ UCO BANK 1 MARKET MAKER 1 329,600 25,049,600 329,600 1.00
P, 3 aB 5 5,128,000 389,728,000 625,600 8.20
Plear omET 4 NIB 7,271 44,699,200 3,396,233,600 2,811,200 15.90
frm-¢(2) 5 RETAIL 75,247 120,395,200 9,149,358,400 2,812,800 42.80
TOTAL 82,524 170,552,000 12,960,369,600 6,579,200 25.92
* This excludes 426 applications for 681,600 Equity Shares from Retail Individual which were not in bid book but which were banked.
e, .. . Final Demand
% c i sl ?n‘\ ? 3,\ ’ ?3% Elﬂz &t 2Tt f”:ﬁ IRETIAT Asummary of the final demand as per NSE as on the Bid/lssue Closing Date at different Bid Prices is as under:
E';ﬁ:ﬁ‘?ﬂliﬁ;ﬁ:ﬁ;@? w‘?’.{ EW{[ s e 3“: t :35( ;a; )5“““5 SRNO PRICE NO OF APPLICATION SUM QUANTITY CUMULATIVE SHARE PERCENTAGE
AR g (QW%).W 002 7 FIIM 3 AR awf'q'r\' off. e ! 2 305,600 014 305,600 014
WeReATe dieRt i s 03/90/038 ASfE ydmadht W Lgr ! 2 L 46,400 0.02 352,000 0.16
33,¢4,348.00 (PTY A R TR TR S THIURITS BT ) 3 74 179,200 008 531,200 025
(Refics 39/0¢ /2038 W el WAIRE) WX AN B go 4 75 168,000 0.08 699,200 033
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The Basis of Allotment was finalized in consultation with the Designated Stock Exchange — NSE on December 16, 2024
1) Allocation to Retail Individual Investors (After Technical Rejections): The Basis of Allotment to the Retail Individual Investors, who have bid at cut-off Price or at or above the Issue Price of X 76.00 per equity shares, was finalized in consultation with NSE. The
category was subscribed by 42.33220 timesii.e., for 119072000 Equity Shares. Total number of shares allotted in this category is 2812800 Equity Shares to 1758 successful applicants. The category wise details of the Basis of Allotment are as under:

No. of Shares applied for | No. of Applications | % to Total No. of Equity Shares % of Proportionate Ratio of allottees Number of successful Total No. of shares Surplus/ Deficit
(Category wise) received total applied in this category total Shares available to applicants applicants (after rounding) allocate allotted

1,600 74,420 100.00 119,072,000 100.00 2,812,800 3 127 1,758 2,812,800 0

Total 74,420 100.00 119,072,000 100.00 2,812,800 1,758 2,812,800 0

2) Allocation to Non-Institutional Investors (After Technical Rejections): The Basis of Allotment to Other than Retail Individual Investors, who have bid at Issue Price of ¥ 76.00 per equity shares or above, was finalized in consultation with NSE. The category was
subscribed by 15.69949 times i.e., for 44134400 shares the total number of shares allotted in this category is 2811200 Equity Shares to 1451 successful applicants. The category wise details of the Basis of Allotment are as under:

Sr. No. of Shares applied Number of % to Total No. of Shares applied % to Proportionate Ration of allottees Total No. of shares Surplus/Deficit
No for (Category wise) applications received total in each category total shares available to applicants allocated/alloted (14)-(7)
(1) @ @) 4) ® (6) 7 (10) (14) (16)
1 3200 5606 77.98 17939200 40.65 1142661 74 581 1142400 -261
2 4800 309 4.30 1483200 3.36 94474 59 309 94400 -74
3 6400 276 3.84 1766400 4.00 112513 35 138 112000 -513
4 8000 180 2.50 1440000 3.26 91723 57 180 91200 -523
5 9600 62 0.86 595200 1.35 37912 12 31 38400 488
6 11200 56 0.78 627200 142 39950 25 56 40000 50
85 264000 1 0.01 264000 0.598172854 16816 1 1 16000 -816
86 299200 1 0.01 299200 0.677929234 19058 1 1 19200 142
87 320000 1 0.01 320000 0.725058005 20383 1 1 20800 417
88 328000 1 0.01 328000 0.743184455 20892 1 1 20800 -92
89 344000 1 0.01 344000 0.779437355 21912 1 1 22400 488
90 460800 1 0.01 460800 1.044083527 29351 1 1 28800 -551
91 657600 1 0.01 657600 1.4899942 41887 1 1 41600 -287
4 7 4000 4000
Total 7189 100 44134400 100 2811200 2811200 0

Note : 1 Additional lot 1600 shares has been allocated to Categories 27200, 28800, 30400, 32000, 33600, 35200, 36800, 38400, 40000, 41600, 46400, 48000, 54400, 60800, 64000, 65600, 67200, 80000, 110400, 132800, 160000, 209600 in the ratio of 1:9, 1:6,

1:3,1:4,2:5,1:3, 1:2, 2:3, 5:8,2:3, 2:3, 9:10, 1:4, 1:2, 2:3, 1:2, 1:2, 1:6. 1:2, 1.2, 3:7 & 1:2

3) Allocation to QIBs excluding Anchor Investors (After Technical Rejections): The Basis of Allotment to QIBs, who have bid at Issue Price of X 76.00 per equity shares or above, was finalized in consultation with NSE. The category was subscribed by 8.19693 times
i.e., for 5128000 shares the total number of shares allotted in this category is 625600 Equity Shares to 5 successful applicants. The category wise details of the Basis of Allotment are as under:

Sr. No. of Shares applied Number of % to Total No. of Shares applied % to Proportionate Ration of allottees Total No. of shares Surplus/Deficit
No for (Category wise) applications received total in each category total shares available to applicants allocated/alloted (14)-(7)
) @ @) ) (5) (6) ") (10) (14) (16)
1 262,400 1 20.00 262,400 5.12 32,012 1 1 32000 (12)
2 524,800 1 20.00 524,800 10.23 64,024 1 1 64,000 (24)
3 659,200 1 20.00 659,200 12.85 80,420 1 1 80,000 (420)
4 1,577,600 1 20.00 1,577,600 30.76 192,462 1 1 192,000 (462)
5 2,104,000 1 20.00 2,104,000 41.03 256,682 1 1 257,600 918
GRAND TOTAL 5 100.00 5,128,000 100.00 625,600 625,600 0

4) Allocation to Market Maker (After Technical Rejections): The Basis of Allotment to Market Maker, who have bid at Issue Price of X 76.00 per equity shares or above, was finalized in consultation with NSE. The category was subscribed by 1.000000 times i.e., for
329600 shares the total number of shares allotted in this category is 329600 Equity Shares. The category wise details of the Basis of Allotment are as under:

No. of Shares applied Number of % to Total No. of Shares applied % to Proportionate Ration of allottees Total No. of shares Surplus/Deficit
for (Category wise) applications received total in each category total shares available to applicants allocated/alloted
329600 1 100 329600 100 329600 1 1 329600 0
Total 1 100 329600 100 329600 329600 0

The Board of Directors of the Company at its meeting held on December 16, 2024 has approved the Basis of Allocation of Equity Shares as approved by the Designated Stock Exchange viz. NSE and has authorized the corporate action for Issue of the Equity Shares to
various successful applicants. The CAN-cum-allotment advices and/or notices will forward to the email id’s and address of the Applicants as registered with the depositories / as filled in the application form on or before December 17, 2024. Further, the instructions to Self
Certified Syndicate Banks for unblocking the amount will process on or prior to December 16, 2024. In case the same is not received within ten days, investors may contact at the address given below. The Equity Shares allocated to successful applicants are being credited
to their beneficiary accounts subject to validation of the account details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the NSE Emerge within Three working days from the date of the closure of the Issue.
Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to themin the Prospectus dated December 16, 2024 (“Prospectus”) filed with Registrar of Companies, Pune.

INVESTORS, PLEASE NOTE
The details of the allotment made would also be hosted on the website of the Registrar to the Issue, KFin Technologies Limited at www.kfintech.com. All future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the
First/ Sole applicants, serial number of the Bid cum Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

AK FINTEC H KFin Technologies Limited

Selenium Tower-B, Plot 31 & 32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad — 500 032, Telangana; Telephone: +91 40 6716 2222/ 1800 309 4001
TrRrirEEr memsrmREETES E-mail: sfml.ipo@kfintech.com; Investor grievance email: einward.ris@kfintech.com; Website: www.kfintech.com; Contact Person: M Murali Krishna; SEBI Registration No: INR000000221
For SUPREME FACILITY MANAGEMENT LIMITED
Sd/-
Place: Pune Varsha Sahbani
Date : December 17, 2024 Company Secretary & Compliance Officer
THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF SUPREME FACILITY MANAGEMENT LIMITED.
Disclaimer: SUPREME FACILITY MANAGEMENT LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offer of its Equity Shares the Red )
Herring Prospectus dated December 05, 2024 has been filed with the Registrar of Companies, Pune, Maharashtra and thereafter with SEBI and the Stock Exchanges. The RHP is available on the website of NSE Emerge at https://www.nseindia.com/companies- &

o
listing/corporate-filings-offer-documents#sme_offer and is available on the websites of the BRLM at www.supremefacility.com. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, please )
refer to the Red Herring Prospectus including the section titled “Risk Factors " beginning on page 27 of the Red Herring Prospectus. Z

The Equity Shares have not been and will not be registered under the US Securities Act of 1933, as amended (the "Securities Act") or any state secures laws in the United States, and unless so registered, and may not be issued or sold within the United States, except ;
pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the Securities Act and in accordance with any applicable U.S. State Securities laws. The Equity Shares are being issued and sold outside the United States in ‘offshore —| b
transactions’in reliance on Regulation "S" under the Securities Actand the applicable laws of each jurisdiction where such issues and sales are made. There will be no public offering in the United States. >




